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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No.243/97 Date of order:$.3.97
BETWEEN:

P.Lakshman Rao .. Applicant.

AND

1.The Telecom Commission;
Rep. by its Chairman;,
Telecommunications, New Delhi.

2. The Director General,
Telecommunications, New Delhi.

3. The Chief General Manager,
Telecommunications, A.P.Circle,
Abids, Hyderabad.

4. The Dy.General Manager {Admn.),
0ffice of the OGMT, Telecommunications,
A.P.Circle, Abids, Hyderabad.

5. The General Manager,
Telecom District, Central Telegraph
‘0ffice, Vijayawada.

6. The Senior Superintendent,
"Telegraph Traffic, O/c General Manager,
Telecom District,
Central Telegraph Office,

Vijayawada. .. Respondentsg.
Counsel for the Applicant ..Mr.V.Venkateswara Rao
Counsel for the Respondents | ..Mr. .N.R.Deyraj
. .
CORAM:

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

J UDGEMENT >

Heard Mr.V.Venkateswara Rao, learned counsel for the

applicant and Mr.N.R.Devraj, learned standing counsel for the
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2. The applicant in this OA alleges that he had

been

engaged as a casual labour in D.0O.T. from 26.11.94 and is

working under R-6. But no engagement order has been encllosed

to the CA. " The applicant further contends that by the rgason

of his service without break as casual labour from the
of his engagement he has become entitled to be gr

temporary status and regularisation under "Casual Labg

(Grant of Temporary Status and Regularisation Scheme).

his grievance that the respondents have not grantegq

temporary status and regularisation. He therefore prays

date
anted
urers

It is

3 him

that

the respondents may be directed to give him the benefit of

that scheme indicated above. The applicant also chall

enges

the letter dt. 31.7.95 (A-1) issued by R-3. He f+rther

states that he apprehends that on the basis of the lett
may be dis-engaged at any time although no steps has
initiated so far and he is continuing as a casual labou:

on date.
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3. Both the sides agreed that this 0OA is a covered case

and the direction as given in OA.777/96 disposed on 1B.6.96

will hold good in this case also. In view of the

above

submissions I follow the direction already given and [direct

as follows:-

(i) It is left open to the applicant to fiile a

representation to the respondents for the relief as |prayed

for in this OA subject to the condition that he is fagtually

working as on today and secondly the representation isg
within a period of 6 weeks from today.

filed

(ii) ©On the representation being received from the

applicant within the stipulated periocd the respondents

after

taking the factual position shall examine the matter anld take

a decision as to whether the benefit of the scheme tan be

extended to the applicant and if not, record brief reagons in

support of that decision. A copy of the final decision

shall be supplied t¢ the applicaht. The representation

taken
to be

decided as early as possible preferably within a peridd of 3

months from the date of receipt of the representation.
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4, The respondents are directed that the applicant

1
not be dis-engaged until a period of 2 weeks exp%res

the decision on the representation in the event of rejd

: ! !
of his representation is communicated to the applicant.
direction shall stand automatically vacated. after

period. Till such time the represéntation if submitt

time 1s disposed of the applicant ghall be continued

casual labour. j

5. With the above observations tHe OA is dispos%d of
no costs. |

I

i- (  R.RANGARAJAN )

i

Member (Admn.)

Dated. ;05-03-1997 ﬁw

. - 4
Dictated in the Ope% Court jVﬁ>§l
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Copy to:-

1. The chairman, Telecommunications, Telecom Commission,
New Delhi.

2. The Director General, Telecommunications, New -Delhij

' ' 3. The chief General Manaﬂcr, Telacommunicitions, A.
Circle, Ablﬁs, Hyds

4, The Dy. Generalfmanajer(aﬂmn;), 0/0 OGMT, Teleco
nications, A.p.Cirecle, Aabids, Hyd.

5, The ceneral Manager, Telecom District, Central Telegraph'
office, Vlwayawaﬂa.

6., The Senior Sune*lntenﬁent Telegraph Traffic, O/
General Manager, Telecom Dlstrlct Central Telegraph

Office, vijavawada,
7. one copy to Sri. V.VEﬁkateswara Qéo, advocate, CAT, Hyd.
-2, one copy to Sri. N.R.Devaréj, sr. C@sC, CAT, Hy |
9. One copy to Depﬁty registrar(a), CAT, Hyds

10. COne spare copy.
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